APPEALS TO QUEEN IN COUNCIL ACT 1844
ACT NO Il OF 1844
(Rep., Act 6 of 1874)
[17" February, 1844]

Passed by the Hon ble the President of the Council of India in Council, on the 17" February, 1844, with
the assent of the Right Hon’ble the Governor General of India.

AN Act respecting the Expense of Preparing Copies of Proceedings in Appeals.

Whereas it is just and necessary that the expense of preparing copies in the English Language of the
proceedings in Cases appealed to the Queen in Council, as now required by Section 5, Regulation XVI.
1797, and Section 34, Regulation V. 1803, of the Bengal Code, Section 5, Regulation VI1II. of 1818, of
the Madras Code, and Clause 6, Section C, of Regulation IV. of 1827, of the Bombay Code, should be
borne by the Parties prosecuting those Appeals:

I. It is hereby enacted, that in all cases of Appeals to the Queen in Council from judgment delivered
by the Courts of Sudder Dewanny Adawlut at Fort William, Fort St. George, Bombay, and at Allahabad,
the expense of preparing two copies of all the proceedings held, and judgments or orders given in the case
appealed, including the whole of the evidence and documents, and of translating into the English
Language such of the aforesaid proceedings, as may have been originally drawn out in the Country
language, shall be defrayed by the parties prosecuting the Appeal.

I. And it is hereby further enacted, that the Courts of Sudder Dewanny Adawlut are empowered and
required to cause the deposit by the Appellant within the time allowed for furnishing Security for Costs of
Appeal of such a sum as shall be sufficient to cover the expense of making the two aforesaid copies, and
when such deposit shall have been made, and not till then, to declare the Appeal admitted, and to give
notice thereof to the Appellant and Respondent respectively.




